FORM A
Public Announcement
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016
FOR THE ATTENTION OF THE CREDITORS OF SECUREVALUE INDIA LIMITED

RELEVANT PARTICULARS
1. | Name of corporate debtor SECUREVALUE INDIA LIMITED
2. | Date of incorporation of corporate debtor April 24,2012
3. | Authority under which corporate debtor is incorporated / | Registrar of Companies, Mumbai
registered
4. | Corporate Identity No. / Limited Liability Identification | U74120MH2012PLC230193
No. of corporate debtor
5. | Address of the registered office and principal office (if | Registered Address: Office no 15, 3™ Floor, Tardeo
any) of corporate debtor AC Market, Tardeo, Haji Ali Mumbai Maharashtra
400034
6. | Insolvency commencement date in respect of corporate | Order date: June 16, 2026
debtor Date of Receipt of Order - July 13, 2026
7. | Estimated date of closure of insolvency resolution | December 13, 2026 (From the date of Order)
process
8. | Name and registration number of the insolvency | Name: Brijendra Kumar Mishra
professional acting as interim resolution professional Regn No: IBBI/IPA-002/IP-N00109/2017-2018/10257
9. | Address and e-mail of the interim resolution professional, | Registered Address: Flat No.202, 2nd floor, Bhoj
as registered with the Board Bhavan, Plot No.18-D, Shivpuri, Sion-Trombay Road,
Chembur (East), Mumbai City, Maharashtra ,400071
Email Id: mishrabk1959@gmail.com
10. | Address and e-mail to be used for correspondence with | Address: 1221, Maker Chambers V, Nariman Point,
the interim resolution professional Mumbai-400021
Email Id: svilcirp@gmail.com
11. | Last date for submission of claims July 27,2026 (From the Date of receipt of order)
12. | Classes of creditors, if any, under clause (b) of sub- | Not Applicable
section (6A) of section 21, ascertained by the interim
resolution professional (IRP)
13. | Names of Insolvency Professionals identified to act as | Not Applicable
Authorized Representative of creditors in a class (Three
names for each class)
14. (a) Relevant Forms and a. Web link: https://ibbi.gov.in/home/downloads
(b) Details of authorized representatives b. Not Applicable
are available at:

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench has ordered the commencement of a
corporate insolvency resolution process of the Securevalue India Limited on June 16, 2026, vide order no. C.P.
(IB)/651(MB)2026 (Date of receipt of order by Interim Resolution Professional is July 13, 2026).

The creditors of Securevalue India Limited are hereby called upon to submit their claims with proof on or before July 27,
2026, to the Interim Resolution Professional at the address mentioned in entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the
claims with proof in person, by post or by electronic means to the email ID at svilcirp@gmail.com

Submission of false or misleading proofs of claim shall attract penalties.

Brijendra Kumar Mishra

Interim Resolution Professional

In the matter of Securevalue India Limited

IBBI Regn. No. IBBI/IPA-002/IP-N00109/2017-2018/10257

AFA Details: AA2/10257/02/311226/204257 Valid till 31.12.2026

Date: July 15, 2026
Place: Mumbai
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NOTICE IS HEREBY GIVEN 1o public al large that, we, on behalf of our
client, are investigating the ownership right. title and interest of Niteen FORM G FORM A

FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF PARORCH DEVELOPERS LLP

PUBLIC ANMOUNCEMENT
iUnder Begulation & of the Insoivency and Barkrupicy Board of Indsa
{Irsolvency Resolutlon Process fos Corporate Persorns) Regulations, 2018)

INVITATION FOR EXPRESSION OF INTEREST FOR
MIKI MAIZE MILLING PRIVATE LIMITED Operating in Food Processing
Industry at 59, G |1 D € Ta. Cambay, Kansari, Gujarat-388630

Vijay Parulekar (PAN AJJPPE1638), Indian, age 47 years, agriculturist,
having his residence at 801, Cherish, City of Joy, Nirmal Lifestyle, JSD
Foad, Mulund West, Mumbal — 400080, in the land bearing new Survey

No. 41/4/A (corresponding to old Survey No, 41/4+5+6) admeasuning 1- | | {Under sub-requiation (1) of regulation 364 of the Insolvency and Bankruptcy Board of FOR THE ATTENTION OF THE CREDITORS OF RELEVANT PARTICULARS
06-10 H-R-P {equivalent to 10,610 square meters} situate, lying and |  |india (Insolvency Resolution Process for Corporate Persons) Regulations. 2016 bt ald it ottt el dric ; ga{n eolfc-orporate(tj-ebtorf n ;QE?ARCI:'Z(%ELOPERSLLP
being at Village Bhilavie, Taluka Khalapur, Distnct Raigad, as moare RELEVANT PARTICULARS gre of Incorporafion Of corporate areh,

RELEVANT PARTICULARS | debtor

articularly described in the Schedule hereunder written ("Property”), as L | Name of corporate deblor | SECUREVALLIE INDLA LIMITED 3 : : -
g . e e B b LrrmRy ) 1 | Name of the corporate debtor along | MIKIMAIZE MILLING PRIVATE LIMITED 2. | Dole of mcorporstion of comporate | April 24, 2012 3 | Authorty under which corporate | ROC Mumba
our client is negotiating to acquire the Property from the Owner, with a ; 3 3 2 = debtorisincorporated / registered
E with PANY CIN/ LLP No CIMN: U15480GJ2007FTCO52354 detitor . ed
clear and marketable titte, free from all encumbrances of any nature PAN: AAFCM3ATO0 T AT —— T AT 4 [Corporate Identity No. / Limited | AAA-4272
whatsoaver ' e 2 | e s Liability Identification No. of
e, 1 i 2 Address of tha |E|j'||$|.ﬂr|":-ﬂ aflice 5!3. G0 E. TA. EE[‘I‘.I}EIF Bansan GUHI“FH I .”Hi!"'r & 'f'm'}."'ﬂ!!m."' regenered | g s s corporat)t/edebtor
Any and all person / entities / institutions/ autharities having or claiming to ' 3BBEI0 A | DGR SERI DG, L Mty el 5 | Address of the registered office and | Shop No. 15 Anuradha Next To Fire Brigade, Irla Bridge
hE-MEI By s.hare' righi, litle, intorest, E.Iaim' objection arclor demar'!d 3 | URL of wedsita fidtpc e miki.coin/ e EEF%;H[MMM prin-cipal office (ifgany) of corporate Andﬁeri(W),Mumbai,Maharashtra,India,g400(’)58 *
(directly or indirectly), benefit and/or entiltement of whatsoever nature in e - - ﬂﬂn;ﬁl'ﬁﬂ T P L S debtor
4 . ' i 5. | Al pac 1 e ol Tioe & Registensd Addness: O 5, Zegl Floor,
relation to or against Property or any portion thereof, whether by way of | | 4 | Detalls of Fﬂﬂﬂ*’-‘“'f'-'ﬁlﬂ miaforily of fiad | Plat “ﬂ-lﬁﬂ- 53, 54 -5'-_5"5'- GIDCTA b ;ﬁ‘:‘n_] it Roeriompatitining it riekisy 6 | Insolvency commencement date in | 16th June, 2026
sale, agreement for sale, memorandum of understanding, transfer, assets are located Cambay, Kansan, Gujarat 388630 daisi K armatars ACKIAGS re-spect of corporate debtor (Copy of the CIRP order was uploaded on the NCLT portal
assignment, axchange, partnership, aliotment, charge, encumbrance, 5 |Installed capacity of main products/ For Cleaning Section 240 tons/ per day & 6 |Inschency commencement date in | Order date: June 16, 2028 only on 13th July, 2026)
tenancy, sub-lenancy, lease, sub-lease, license, mortgage (equitabie or sRrvices For Milling Section 140 tong/ per day respect of conpoeete debior Dete of Rioceipt of Onder - July 13, 2008 7 |Estimated date of closure of [13th December, 2026
otherwise), inhertance, occupation, care taker basis, possEssion, = Guan g r e 7 |Estimated date of cosure of [ December 13, 2006 [From the date of Order insolvency resolution process
partition, share, gift, devise, lien, charge, outgoings, grant of development uantity Erl' i, ”'31':' 'J_"F"” ROy E"I e gt ?' IIJ“ h B R |Irschency sohdionprocess. | 8 | Name and registration number of the | Ritesh R. Mahajan
rights, maintenance, easement, right of way, trust. covenant or condition, services sold inlastlinancial year :dgl EIHEIIIIEE 2.11.3uulled Financial Statemants o & |Mame and regetation number ol | Name: Baenda Bumar Misha in-solvency professional acting as | |BB|Registration No.
release, relinquishment, acquisition, requisition, or benaficial right / e S FAGURICK PR PO | TR e | interim resolution professional IBBI/IPA-002/IP-N00048/2017-18/10132
interest under any trust, right of prescription or pre-emption or any other | | 7| Number of emplayees; workmen HL 5 E;ﬂ;;ﬁﬁ:ﬁﬁ:ﬂ:: -f-dl-'"-m':?'-uf "J'wnﬁinmmjfdﬁ?mﬂ 9 |Address and e-mail of the interim | B-203, Devgiri, Ganeshmala, Sinhagad Road, Pune,
; | o ; i siraela e -, egestered Address! Fat o, 02, - reso-lution professional, as |Maharashtra, 411030
methad through any agreement, conltracl, deed, document, writing, B |Furthar datalls including kst available | Canbe sought by wiiting an emall to the RP ekt veclaaslons. B Bhavan, Piot o 180, Snivpurl, Sion-frombay Foad, registeredwith tEeBoar |

conveyance deed, devise, bequest, succession, reservation, family
arrangement! settlemeant, FSI. TDR, disposition, litigation, decrae or order
or award orinjunction or attachment of any court of law or tribunal or

financial statements (with schadules) of | at cirp mikimaize@grmail com Chembur (East), Mumba Gy, Maharashira, 400071 — , Email.itesh@riteshmanajan.n __
b years, lists of creditars are availabis Einiall et rriaF bl | 9SSl Tallon 10 | Address and e-mail to be used for cor- | B-203, Devgiri, Ganeshmala, Sinhagad Road, Pune,

atURL 10, | Address and emall o be used for | Address: 1221, Maker Charmbens V, Nanman Pain, respondence with the interim | Maharashtra, 411030 o
resolution professional Email: parorchcirp@riteshmahajan.in

registeraed with the Board

revanue or statutory authority or arbitration or atherwise howsoever of 8 [Ehgibilty for resofufion appiicants under | Canbe sought by writing an email o the RF corespondence with the interim | Mumbak400021 11 | Last date for submission of claims 29th July, 2026
any nature whatsoever, in to, out of or upon the Property or any part section 25(2)(h) of the Code is available | at cirp mikimaizeg@gmall com |resokbon professional | Emadl ld: silarpdgmailoom -1 T : :

. i / at URL! 11, | Lasst date for submission of dams | buly 27, 2026 (From the Date of recaipt of order) 12 | Classes of creditors, if any, under | Allottees
theraof ("Claims™) are heraby required 10 give notice thereof in writing T2 | Ciass of cruciitons, F anyl uncler | ot Applicsble clause (b) of sub-section (6A) of
along with complete and certified true copies of documentary evidence /| |10 |Last date for receipt of expression of | Z7th July, 2026 g !u.f,:fﬁl_n_mm:,’ng = section 21, as-certained by the
proof thereof, to the undersigned, at Khaitan & Co, Advocates at One IMEErest section 21, ascertained by the interim resolution pro-fessional

Woarld Centre, Tower 1C, 13" floor, 841, Senapati Bapat Marg, Mumbal 11 |Date of issue of provisional fist of 29t July, 2026
400 013 and also by email addressed o mumbai@mkhatanco.com
(markad to the attantion of Mr. Abhiraj Gandhi), within 14 (fourteen) days 12 | Last date for submission of objections 1| 31stJuly, 2026

irferim resolution professionad 13 [Names of Insolvency Professionals | 1 \r Mahesh Goverdhan Bagla

prospective resalution appicants 13.| Names of Insohency Professionats | Mot Applicabie identified to act as Authorised Repre- | | 1pA-002/1P-N00689/2018-2019/12207

identified &0 act &s Authonsed sentative of creditors in a class )
(Three names for each class) 2.Mr.Rushikesh Subhash Kanhed

from the date hereof, failing which it shall be deemed that the claimant{s) provisional list fmﬂﬁﬁgﬁ?ﬂ“ 1 IBBI/IPA-001/IP-P-01957/2020-2021/13445
has! h!aw:- relinguished :auch Claims or that such Claims, |Far1y. have bean 13 | Date of issue of final list of prospective | 158 August, 2026 L@ Femrt Formead o Wb Bk e i g e el 3.Mr. Neeraj Nagar
consciously waived, disregarded, abandoned and acquiesced for all resolution applicants ) Tiobatl of sothodst b. Not Applicable IBBI/IPA-002/IP-N01322/2025-2026/14555

(Profile of aforementioned Insolvency Professionals are
available on IBBI website at https:/ibbi.gov.in/ips-
register/view-ip/1

14 | (a)Relevant Forms and Weblink: https:/ibbi.gov.in/nome/downloads

(b)Details of authorized |https:/ibbi.gov.infips-register/view-ip/1

representatives are available at: Physical address: As mentioned hereinabove under Serial

intents and purpeses and shall no longer be binding on the Owner andfor
our client

reprasentatves are aemlable ot
Meatice i herety given that the: National Company Law Tribunal, Mumbal Eench has
ordered the commencemsent af A oorporate insolventy resoluton proosss of the
secureyales ndia Limiled on e 16, 2026, vide arder no, G (865 1LME1 2026 [Dale
of receipt of order by Interim Resolution Professionalis July 13, 2026)
Thee craditors of Securevakue India Limsted are heraby called upen ta submit their claims

14 [Bate of (szpe of Information]| 151August, 2026

memorandum, evakealion malry and
IR e L request for resolution plans 1o

(Description of the Property) prospective resoluticn apphcants

All that piece and parcel of the land bearing new Survey No. 41/4/4 15 | Last date for submission of resalution | 171 August. 2026

SCHEDULE

(corresponding toold Survey No. 41/4+5+6) admeasuring 1-06-10 H-R-P plans with proof on or befare July 27, 2026, to the Interim Resofution Professional at the No. 10.
(equivalent to 10,610 square meters) situate, lying and being at Village |6 | Process emall id to submit Expression | cirg. mikimaizei@gmail.com HULEE mEr:t":'nEd In ertry No. 10. : i W e Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate insolvency
Bhilavale, Taluka Khalapur, District Raigad and bounded as under: af Interest s The financial creditors shall submit their claims with proaf by electranic means only. All resolution process of the Mis Parorch Developers LLP on 16th June, 2026. The creditors of M/s Parorch Developers LLP, are

other creditors may subanit the clakms withprect in persen, by postor by electronlc means hereby called upon to submit their claims with proof on or before 29th July, 2026 to the interim resolution professional at the
address mentioned against entry No. 10. The financial creditors shall submit their claims with proof by electronic means only.
All other creditors may submit the claims with proofin person, by post or by electronic means.Afinancial Creditor belonging toa
class, as listed against the entry No. 12, shall indicate its choice of authorised representative from among the three insolvency
professionals listed against entry No.13 to act as authorised rep-resentative of the class (Allottees) in Form CA. Submission of
false or misleading proofs of claim shall attract penalties.

*Phoase node that the above imelines shall be sibject tothe approval of timeling extansion by

Horctile BCLT, Ahmedabad Banch, CA SUNIT JACDISHCHANDRA SHAH
Resolution Prafessional Date: July 15, 2026

Miki Maize Milling Private Limiled (IN CIRF) Place: Mumbai
I Registration No: FBB]IPA-0071 AP-PO04T1/2017-18110814
80 1-30:2, Bth floor, Abhipeet-1, Mithakhali 5& Roads
Navrangpurz, Ahmedabad-380006

Oinoor towards the North @ Survey Mo, 38/1 and 3872

Onortowards the South © Survey No, 41/2, 42/3 and Survey Mo 45
Onortowards the East | Survey No. 40

Onortowards the Wast  : Survey No, 421, 42/2 and Survey Mo, 38/3

SubmeEasion of Talse or misheading prooks.of caim shall atiract penaltles,
Sd/-
Brijendra Kumar Mishra
Interim Resolution Professional
In the matter of Securevalue India Limited
IBEI Regn. No. IBEL/IPA-O02 /IP-NOOLOS 201 7- 2008, 10257 Date: 15th July, 2026
AFA Detalls: 462/ 10267/02/ 311226/ 204257 Valid il 31,12, 2026 Place: Pune

Sd/- Ritesh R Mahajan

Interim Resolution Professional For Parorch Developers LLP
IBBI/IPA-002/IP-N00048/2017-18/10132

AFA Valid up to — 31.12.2026

Date; 15/07/2026

Dated this 15" day of July 2026 Place: Ahmedabad

Far Khaitan & Co
Sd/-

Abhiraj Gandhi THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN

Pariner INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES UNDER THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL
AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED ("SEBI ICDR REGULATIONS"). THIS PUBLIC ADVERTISEMENT IS NOT FOR RELEASE,
PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY, OUTSIDE INDIA. INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE STOCK
EXCHANGES (AS DEFINED IN THE DRHP) IN COMPLIANCE WITH CHAPTER Il OF THE SEBI ICDR REGULATIONS

PUBLIC ANNOUNCEMENT

VOITH
Voith Paper Fabrics India Limited

Registered Office: 113/114-A, Sector-24, Faridabad -121005, Haryana
CIN: L74899HR1968PLC004895
Phone: +91129 4292200; Fax: +91 129 2232072
E-mail: voithfabrics.faridabad@voith.com; Website: www.voithpaperfabricsindia.com

PUBLIC NOTICE - 56" ANNUAL GENERAL MEETING

Notice is hereby given that the 56™" Annual General Meeting (AGM) of the Company will
be held on Wednesday, August 19, 2026 at 3:30 p.m. IST, through video conferencing
(“VC”) or Other Audio Visual Means (“OAVM”) without the physical presence of members,
in compliance with the applicable provisions of the Companies Act, 2013 and rules
framed thereunder (the “Act”) read with relevant circulars issued by the Ministry of
Corporate Affairs (“MCA”) and the Securities and Exchange Board of India (“SEBI”), in
this regard. Further in compliance with the provisions of Regulation 36 of SEBI (LODR)
Regulations, 2015 the Company will send the Notice of AGM (“AGM Notice”) along with the
56t Annual Report of the Company for the Financial Year 2025/26 (“Annual Report”) to
its shareholders in electronic mode only. The deemed venue for the 56" AGM shall be
the Registered Office of the Company.

The Electronic copies of 56" Annual Report of the Company along with the AGM Notice
will be made available on the website of the Company at www.voithpaperfabricsindia.com

[Please scan this OF code to
view the DRHP and Corrigendum)

BEHARI LAL ENGINEERING LIMITED

Cur Company was originally incorporated as "Behari Lal lspat Private Limited’, at Jalandhar, Pungab as a private imited company under the Companies &ct, 1956 and received a cartificate ofinconporationissued by the Registrar
of Companies {the "RoC"), Puniab, HFP-& Chandigarh on May 23, 1985, Subsequenily, the name of our Company was changed to "Behari Lal Enginesrning Private Limited™ pursuant 1o a spetial resolution passed by the
shareholders of our Company on August 5, 2024, and a fresh cerdificate of incorporation issusd by the RoC on September 4, 2024 Thereafter, our Company was converled into & public imited company purswant bo a resolulion
passad by tha Shareholders of our Company passad in their meating on August 5, 2024, and tha name of cur Company was changed to its present narme Bahari Lal Enginearing Limited’, pursizant to a fresh certificata of
incorporafion isswed by the BoC on September 21, 2024, For details of changes inthe mame and registered office of our Company, see ‘Hisfory and Cerfain Corporate Matfers on page 333 of the draft red heming prospectus
dated September 26, 2025 (the “DRHP” or the "Draft Red Herring Prospactus’)
Registered: \illzge Salanl, Amioh Road, Mandi Gobindgarh, Punjab-147 301, India
Corporate Office: B-9, Surajmal Vihar, Vikas Marg Extension, Near Leela Ambience Convention Holel, East Delhi, Delhi -110082, India,
Contact Person: Sanjeey Kumar Sehgal, Company Secrefary and Compliance Officer, Tel: +81 17655 20694; E-mall: cs@beharilaigroup.com; Website: www.baharilalenginesaring.com
Corporata [dentification Number: 27 100PE1895PLCO164590

OUR PROMOTERS: PARKASH CHAND GARG, RAJESH GARG, DINESH GARG, LOVLISH GARG AND BHUVNESH GARG

INITIAL PUBLIC OFFER OF UP TO [«] EQUITY SHARES OF FACE VALUE OF 10 EACH (EQUITY SHARES) OF BEHARI LAL ENGINEERING LIMITED (COMPANY) FOR CASH AT APRICE

and on the website of CDSL i.e. www.evotingindia.com. Additionally, the AGM Notice
along with the Annual Report will also be made available on the website of BSE Limited
where the securities of the Company are listed i.e. at www.bseindia.com. The AGM shall
be conducted through VC/OAVM hence the Members can join and participate in the
56" AGM through VC/OAVM facility ONLY. The instructions for joining the 56" AGM and
the manner of participation in the remote e-voting or casting vote through the e-voting
system during the AGM is given in the AGM Notice. Members attending the AGM through
VC/OAVM facility shall be counted for the purpose of reckoning quorum under Section
103 of the Act.

The Notice of AGM along with the Annual Report will be sent electronically only to those
members whose e-mail addresses are registered with the Company / Registrars and
Share Transfer Agent (‘RTA)/ Depository Participant (DP) in accordance with the Circulars
of MCA and SEBI. Besides this, The Company will send a letter providing the web-link,
including the exact path where complete details of the Annual Report and AGM Notice
are available to those shareholder(s) who have not registered their E-mail Addresses
with the Company/ RTA /DP. Members holding shares in physical mode or whose e-mail
ID is not registered in the records of the Company can also cast votes electronically
through remote e-voting or e-voting during AGM, by following the procedure given
in the AGM Notice. Shareholders who have not yet registered their e-mail address
with the Company are requested to immediately register / update the same with the
Company/RTA/DP, by following the below procedure:

1. For Physical shareholders - Please provide necessary details like Folio No., Name
of shareholder, copy of the share certificate (front and back), PAN (self-attested),
AADHAAR (self-attested) by email to Company (investorcare.vffa@voith.com)/RTA
email id (helpdeskdelhi@mcsregistrars.com OR admin@mcsregistrars.com)

2. For Demat shareholders — Please update your email id & mobile no. with your
respective Depository Participant.

Members will have an opportunity to cast their votes remotely on the businesses as may
be set forth in the Notice convening the AGM through e-Voting system of CDSL. The
remote e-Voting facility willcommence on Sunday, August 16,2026, at 9:00 a.m. (IST)
and will remain available until Tuesday, August 18,2026, at 5:00 p.m. (IST). Members
are requested to cast their votes electronically during this period, as the remote e-Voting
portal will be disabled automatically after the closing time.

In compliance with the SEBI Master Circular dated February 6, 2026, issued to the
RTA read with other related SEBI Circulars and Regulation 12 of the SEBI (LODR)
Regulations 2015, the Company shall pay dividend to the members, only through
electronic mode and upon their folio being KYC compliant. Shareholders are requested
to update their PAN, Contact Details (Postal Address with PIN and Mobile Number),
Bank Account Details, Specimen Signature, etc., for their corresponding physical folios
with the Company or its RTA. For detailed process, please visit website of the Company
https://www.voithpaperfabricsindia.com/.

Members holdings shares in demateralized form are requested to please ensure that
their electronic bank mandate is updated with the DP by August 12, 2026. Pursuant
to Regulation 42 of the SEBI LODR Regulations, 2015, the Board has fixed Wednesday,
August 12, 2026, as the Record Date for determining the Members entitled to receive
the dividend for the financial year ended March 31, 2026.

Dividend income is taxable in the hands of Members w.e.f April 1, 2020, in accordance
with the Finance Act, 2020, and the Company is required to deduct tax deducted at
source (‘TDS’) from dividend to be paid to the Members at rates prescribed in the Income
Tax Act, 2025. TDS rates would vary depending on residential status of Members and
documents submitted by them to the Company/RTA/DP. In this regard, the Members
are requested to update their Residential Status, PAN and Category with the Depository
Participants (if shares held in demateriaized form) and with the Company/RTA (if shares
are held in physical form).

To avail TDS exemption, shareholders are requested to send their documents/declarations

to the Company at its Registered Address. Further, the resident non-individual members

such as Insurance Companies, Mutual Funds, Alternative Investment Fund (AIF) and other

Domestic Financial Institutions established in India and Non-Resident Non-Individual

members such as Foreign Portfolio Investors may submit the relevant form, declarations

and documents through their respective custodians who are registered with NSDL, at

the online platform provided by NSDL, in order to determine the applicability and rate of
TDS in respect of dividend.

For Voith Paper Fabrics India Limited

Sd/-

Deepak Behl

Company Secretary

Membership No.: ACS 40924

Place: Faridabad
Date : 14" July, 2026

OF <[#] PER EQUITY SHARE (INCLUDING A SHARE PREMIUM OF <[e] PER EQUITY SHARE) (OFFER PRICE) AGGREGATING UP TO ¥[e] MILLION (OFFER) COMPRISING A FRESH
ISSUE OF UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥10 EACH AGGREGATING UP TO ¥1,100.00 MILLION BY OUR COMPANY (FRESH ISSUE) AND AN OFFER FOR SALE OF UP
TO 7,854,521 EQUITY SHARES OF FACE VALUE OF ¥10 EACH AGGREGATING UP TO ¥[«] MILLION BY THE SELLING SHAREHOLDERS (OFFER FOR SALE) COMPRISING UP TO
2,045,985 EQUITY SHARES OF FACE VALUE OF <10 EACH AGGREGATING UP TO ¥[=] MILLION BY RAJESH GARG, UP TO 514,028 EQUITY SHARES OF FACE VALUE OF 10 EACH
AGGREGATING UP TO ¥[] MILLION BY LOVLISH GARG (COLLECTIVELY, '‘PROMOTER SELLING SHAREHOLDERS'), UP TO 2,264,720 EQUITY SHARES OF FACE VALUE OF 10
EACH AGGREGATING UP TO I[e] MILLION BY YOGITA GARG, UP TO 297,033 EQUITY SHARES OF FACE VALUE OF 710 EACH AGGREGATING UP TO Z[e] MILLION BY DINESH
KUMAR GARG HUF (COLLECTIVELY, 'PROMOTER GROUP SELLING SHAREHOLDERS')ANDUPTO 2,732,755 EQUITY SHARES OF FACE VALUE OF 310 EACH AGGREGATINGUPTO
“[#] MILLION BY SG TECH ENGINEERING PRIVATE LIMITED {INVESTOR SELLING SHAREHOLDER, TOGETHER WITH PROMOTER SELLING SHAREHOLDERS AND PROMOTER
GROUP SELLING SHAREHOLDERS, 'SELLING SHAREHOLDERS', AND SUCH EQUITY SHARES, THE OFFERED SHARES). THE OFFER SHALL CONSTITUTE [«]% OF THE POST-
OFFER PAID-UPEQUITY SHARE CAPITAL OF OUR COMPANY.

NOTICE TO INVESTORS: CORRIGENDUM TO THE DRAFT RED HERRING PROSPECTUS DATED SEPTEMBER 26, 2025 ('CORRIGENDUM’)

This is with reference to the DRHP filed by our Company with the SEBI and the Stock Exchanges in relation to the Offer. Potential Bidders may note the following:

In addition to the Promoter Group members disclosed on pages 368-369 of the DRHP in the chapter ‘Our Promoters and Promoter Group - Entities forming part of the Promoter Group of our
Promoters’, the following entities also formed pari of the Promoter Group as onthe date of the DRHP in accordance with Regulation 2(1)(pp} of the SEBI ICDK Regulations:

a. Anchoman Consultancy Private Limited: and

b.  KunjForgings Private Limited,

{collectively, 'Additional Promoter Group Entities’)

We confirm that as on the dates of the DRHP and this Corrigendum, the Additional Promater Group Enbities were and are in compliance with Regulation 5 ofthe SEBI ICCR Regulations, 1o the extent
applicable.

The list of members of Promater Group includes these Additional Promoter Group Entities and all references to the term ‘Promaoter Group' m the DRHP shall include these Additional Promoter
Group Entities.

The information in this Comigendum supersedes, modifies and updates the information in the DRHP., to the extent inconsistent with the information in the DRHP. The DRHP stands amended to the
exlent above The above changes should be read in conjunction with the DRHP.

Please note that this Corngendum does not reflect any changes and updates that have occurred from the date of filing of the DRHP and the date hereaf. The DRHP will be suitably updated, including
lo the extent stated in this Corngendum, as may be applicable, in the Red Harring Prospectus, the Prospectus, and the Abridged Prospeclus, as applicable, as and when filed with the ReC, the SEBI
and the Stock Exchanges

This Comigendum shall be made available to public for comments, if any, for a period of 21 days from the date of publication of this Corigendum in the newspapers where the filing of the DRHP was
announced in accordance with the SEBI ICDR Regulations. Our Company invites the public to give their comments to this Corrigendum with respect to disclosures made in it. The members of the
public are requested to send a copy of their comments to the SEBI, to our Company Secretary and the Compliance Officer of our Company andlor to the BRLMs at their respective addresses
mentioned herain below. All comments must be received by the SEBI, the Company Secretary and the Compliance Officer of aur Company and/or the BRLMs at their respechive addresses mentioned
herein below with respect to disclosures made in this Corrigendum on or before 5:00 p.m. on August 04, 2026 i.e., 21st day from the date of publication of this Corrigendum in the newspapers where
the filing of the DRHF was announced in accordance with the SEBI ICDR Regulations.

All capitalised terms usedin this Corrigendum shall, unless the conlext othenwise requires, have the meaning ascribed ta them in the DRHP.
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MUFG Intime India Private Limited

{formerly Link intime India Private Limited)

C=104, 247 Park, 1si Floor, LB 3 Marg,

Vikhrod (West), Mumbal 400083, Maharashira, India

Tel +591 81081140949

E-mail: beharilalenginearing.ipad@sn, mpms.mulg.com

Website: www.in.mpms.mufg.com

Investor grievance e-mail: beharilalengineeringipo@in.mpms.mufg.com
Contact Person: Shanti Gopalknshnan

SEBI Registration Number: INROODO04058

Systematix Corporate Services Limited

The Capital, A-Wing, No. 603-608, 6th Floor,

Plof Mo, C-70, G-Block, Bandra-Kurla Complex,

Bandra (East), Mumbai — 400 051, Maharashira, India
Tel: +91-22-6704 8000

Email: mb.ipo@systematixgroup.in

Investor grievance e-mail: investon@systematingroup.in
Website: www.systematixgroup.in

Contact Person: Jinal Sanghvi/ Mahit Ladkani

SEBI registration number: INMOOOODA224

COMPANY SECRETARY AND COMPLIANCE OFFICER
Sanjeev Kumar Sehgal, BEHARI LAL ENGINEERING LIMITED

Yillage Salani, Amioh Road, Mandi Gobindgarh, Punjab-147 301, India. Telephone: 91 17 6552 0694, E-mail: cs@beharilabgroup.com; Website: www beharilalengmesring.com
For BEHARI LAL ENGINEERING LIMITED
On behalf of the Board of Deeciors
Si-
Sanjeev Kumar Sehgal
Company Secretary and Compliance Officer

Emkay Global Financial Services Limited

Tth Floor, The Ruby

Senapali Bapat Marg, Dadar - West,

Mumbai - 400 028, Maharashira, India

Tel: +81 2% 6612 1212

E-mall; blel.ipe@hamkayglobat.com

Website: waw emkaygichal.com

Investor grievance e-mail: Bgilemkayglooal.com
Contact person: Deepak Yadaw Vimal Manivar
SEBI Registration Numbar: INMDO0011225

Place: Punjah
Date - July 14, 2026

BEHARI LAL ENGINEERING LIMITED is proposing, subject io applicable siatwiory and regulatory requirements, receipt of requisie approvals, market conditionsand otiver considerations, to undertake aninitial pubsc ofiering
of ifs Equity Shares and has filed the DRHP dated September 26, 2025 with SEBI and the Stock Exchanges an September 26, 2025, The DRHP shall be available on the webside of SEB a1 www.sebi.govin, an the wabsies of the
Stock Exchanges Le., BSE al www.bseindia.com, NSE al www.nseindia.com, on the websites of the BRLMs, i.e. Emkay Global Financial Services Limited al www.amkayglobal.com, Systematix Corporate Sarvices Limited at
wiw systemaltiogroup.in and the website of our Company at wew.behariziengineering.com. Polentiatinvestors should node thatinvestment inequity shares involves a high degree of risk and for defais relating to such risk, see
the section tiled “Risk Factors™ on page 36 of the DRHP. Potential investors should not rely on the DRHP filad with SEB! for making any investment decision

Thiz annoencamant does nof constitute an invitation or offer of securities forsale inany jursdiction, including India. The Equity Shares of face vakee of ¥ 10 each offarad in the Offer hava not baan and wi not be registerad, listed,
or otherwisa qualified inany junsdiclion except India and may not be affered or sold to parsons outside of India excapt in complianca with the applicable laws of each such jursdiction. In particular, the Equity Shares of face value
of ¥ 10 each have not been and will nod be registered under the U5, Securities Actor any cther applicable law of the Unied States and, unless so regiziered, may not be offered or sold within the United States, except pursuantto
an exemption from, or in a fransaction not subject fo, the registrafion reguirernents of the U5, Securibies Act and applicable U5, state securities laws, Accordingly, the Equity Shares of face value of T 10 each are only being
offered and soid outzide the Unifed Statesin 'offshore fransactions’as defined in, and in reliance on, Requlation 3 and the applicable laws of the jurisdictions where those offer and sakes ooour. CONCEPT

epaper.ﬁnanciaiexpress.mn‘. .
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